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IN THE ~AL AOMlNisrRATIVE TRIBWAL.JCDHPT.R BENCH, 

- JQ:)Hl?UR 

Date Gf order : 2.St95. 
O.A.No.l59/95 

••• Applicant 

Vs. 

T.hicn of India and 0::-s. • • • Respondents 

-
Pre;f=nt 

t'lr.Pradeep Shah, Counsel fort~ applicant. 

-
CCIUM : 

THE RON' Ell£ MR!GcPAL RaiSHi>li\,VICE CBA~.l\N 

TEE HON1 BLE t1S. USHA SiN :~ot\DMINISTRATIVE ~~ 

-

Applicant Vinoll ·!el. Sbarmain this application 

under section 19 Of tba Administrative Tribun~ls Act, 

19~5, has sought a direction t·o t~ respondents to 

appoint him to the post Of Oak/Sorting Ass~stant w .e.£.· 
' 

the date the other persons "t-1hose names were shown 

in.tba $t!lect list, were provided ap;po~ntment. The 

applicant had also claimed conseqte.ntial benefits. 

2. we·· have heard the learnad eounsel for tJ:e 

applicant. 

3. l:t is _stated by the applicant that be possesses 

the requisite qu.ali fication for. appointment as 

G\C-M-t-K Dak,/Sortin;J Assistant and when there was a Notification 
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dated 7.12.1994 vide Annex.A/2 inviting a-pplications 

frOm eligible candidates for recruitment to the post, 

the applicant had subndtted his application Which was 

duly considered and thereafter the applicant was 

d.irected. to appear before the Respondent No. 3 on 

31.3.1995 at 1o;.oo A.l'~. The applicant in compliance 

thereof appeared in person alongt-Tith the original 

, testimonials in the Office of Respondent NO. 3 on 

31.3.1995 at 10.00 A.M,J; but he was shocked on being 

d .irected to leave thE.\ Office • It is c lained by t m 

applieant that the qualification Of Hadhyma (Visharad) 

possessed by him is the recognised and requisite 

qualification for t:.he post of :Oak/Sorting Assistant.: 

It is £urt~r stated that on the same day and at 

tte same place tne applicant had made a representation 

tG> the Post li1aster General, Eastern zone, Ajmer 

for redressal of. his grievance and alleged that the 

respondent no. 3 had not only refused to verify the 

documents but. he had also refused to issue an attemance 

certificate t:6 the applicant.. It transpires frOm 

the seal of the O:tfice Of the POst .Na~ter Geooral, 

Eastern Zone, Aj~rer that t:he applicant had made a 

represent.ation to the Post I"Je.ster Gereral,. Easte::- n 

zone. Ajmar on 31.3.1995;; 

In the circunstances we dispose· of this OA at 

the st. age of admission \'lith a direction to the 

respondents no. 2 to exaJnine the representation made 

by the applicant vide Annex~'\./5 dated 31 .. 3 .1995 and 

pass an app.roi:r iate order tnareon after giving an 

opportunity of ~aring to the appi.icant within a. :t;eriOd 

of ore month frOm the date of receipt Of a copy of 

this order .. In case the applicant is aggrieved by any 

decision taken on thi.s representation he :may' file a 

fresh O.A. . ! 
I I ; (;,_ 
Vvv'vv . 

( USHJ\ $~~ ) 

Administrative Menilier 

""' ' . 

( GCPAL FR ISHNA. ) 

·vice Chairman 
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